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(c) The criteria for selection for overseas deputation 
comprise seniority-cumoverall merit of the employees. The 
nomination is made keeping in view the requirement and 
size of each event. 

The details of SC/ST employees of ITPO sent on 
foreign deputation for organising participation in fairs! 
exhibitions abroad during the last three years are given 
below :-
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Income Tax Settlement Commission 

2498. SHRI JAGAT VIR SINGH ORONA : Will the 
Minister of FINANCE be pleased to stale 

(a) the aggregate amount of Income-tax and interest 
(if adjudicated at maximum rates) involved in the petitions 
which are pending, after admission, before the Income-tax 
Settlement Commission; and 

(b) the number of cases and the aggregate amount 
of tax. interest and penalties involved in them, which are 
pending for over five years with the Income-tax Settlement 
Commission though no stay has been given by any court 
for further proceedings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KAOAMBUR M.R. JANARATHANAN) : (a) On admission 
of an application for settlement, the entire tax on additional 
Income declared before the Settlement Commission, 
becomes payable by the applicant within 35 days of the 
receipt of the admission order uls 245 0(1) of the Income-
tax Act. This tax, if not paid within the stipulated period 
of 35 days, is recovered by the Assessing Officer in 
Income-tax, Deptt. in accordance with the powers under 
the Income-tax Act, alongwlth simple interest @ 15% per 
annum on the amount remaining unpaid from the date of 
expiry of the period of 35 days. Further taxlinterest, if any, 
becomes payable only on passing of final order of 
settlement under Section 2450(4) of Income-tax Act. Thus, 
is respect of applications pending for final settlement alter 
admission, the further taxlinterest involved can be known 
only when final orders of settlement uls 2450(4) are passed. 

(b) 405 cases are pending (as on 1.5.1998) with the 
Settlement Commission, for more than five years, after 
admission. The taxlinterest lpenalty Involved in these cases 

will be known only when final orders of Settlement under 
Section 2450(4) are passed. 

WTO Centre 

2499. SHRI G. GANGA REDDY : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Indian Institute of Foreign Trade 
propose to set up a Wortd Trade Organisation Centre In 
order to study various aspects of the new International 
trade regime and establish a data base on latest trends; 

(b) if so, the details thereof and the time by which 
it is likely to be set up; 

(c) whether a similar organisation is also proposed 
to be set up to assist the hundred percent export- oriented 
units as a measure to boost the export; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. 

(b) The proposed centre would be headed by an 
eminent expert in the field of intematlonal trade. The 
activities of the centre would be as follows:-

(i) To conduct research on specific policy related 
issues assigned by MOC from time to time. 

(ii) To provide all necessary documents, research 
work relating to WTO negotiations. 

(iii) To act as a storehouse and documentation 
centre for information/data pertaining to WTO 
related issues. 

(iv) To conduct short term courses, orientation 
courses and awareness programmes for 
familiarising members of the business community 
with WTO related issues. 

(v) To bring out publications and handbooks for use 
of trade and industry. 

(vi) Any other task assigned by the Govt., relating 
to WTO matters. 

The centre Is expected to become operational during 
the year 1998·99. 

(c) No, Sir. 

(d) Does not arise. 
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2500.DR. LAXMINARAYAN PANDEY : Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the State Tl1Iding Corporation and the 
Minerels and Metale Trading Corporation have formulated 


